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2601. SHR G. ARSIMHA REDDY: 
Will the Mini ter of LABOUR AND 
REHABILITATIO be plea ed to state: 

(a) what puni hment was given to tho 
Who have kept the bonded labourer's under 

ondage in the State; and 

(b) whether any change in law i con-~ 
templated to achieve better success in Gov-
ernments efforts? 

'. , 
THE MINIST R OF STATE IN THE" 

MINISTRY OF LABOUR AND REflA,BI-
LITATION (SHRI DHARMAVIR): (a) 
According to the latest' information avail-
able froni the State Government, 52.54 
cases have been registered against the 
bonded labour keepers under the Bonded 
Labour Sy tem (Abolition) Act 1976. So 
far 6j'l ' cases have ended in ~onviction 
15827 in acquittal and the Temainin~ ca e; 
are either pending trial in Courts or are 
pending investigations: A sum of 
Rs: 1,07,455 ha been rea1i ed as fines from 
the offending parti. ' 

(b) There i no proposal to ' make any 
change in the Bonded Labour Sy. tern 
(Abolition) Act, J 976. 
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